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Implementation of One Hundred and Seventy-eighth Report of
Department-related Parliamentary Standing Committee on

Home Affairs on Disaster Management in country

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): Sir, I make a statement regarding Status of implementation
of recommendations contained in the One Hundred and Seventy-eighth Report of
the Department-related Parliamentary Standing Committee on Home Affairs on the

Disaster Management in the country.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, with your permission, I rise to
announce that the Government Business during the week commencing Monday, the
9th of March, 2015, will consist of:—

1. Consideration of any item of Government Business carried over from today's
Order paper.

2. General discussion on Budget (Railways) for 2015-16.

3. Consideration and return of the Appropriation Bills relating to the following
Demands:—
(a) Demand for Grants on Account (Railways) for 2015-16; and
(b) Supplementary Demand for Grants (Railways) for 2014-15.
4. Consideration of Resolution seeking approval to constitute a new Railway

Convention Committee (16th Lok Sabha) for determination of Rate of Dividend

payable by the Railways to the General Revenues and other ancillary matters.

5. Consideration and passing of the Regional Rural Banks (Amendment) Bill,
2014 as passed by Lok Sabha.

SUSPENSION OF LISTED BUSINESS

MR. DEPUTY CHAIRMAN: Now, we shall take up matters under Zero Hour

submission.

Y TNE IATl: SUFUIfT Herey, & B4, AN S 9 ™ 267 & SR
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[#) =ReT AT ]

Aifew f&ar 81 ol IR A8 o Afersll & S Ud gRem b ey H I <d
gU Afeen fkaw 79 &1 91d @el, dAfh § Fe1 aredr § & 39 <9 ¥ At &
U JATAR HH Tl gU ©, dieh dad ol I8 ol YA Bie & a6 Tb HHI F9T
TS, A I9F 915 A ..(aE). .

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, we have given a notice.
...(Interruptions)... The notice is given on Andhra Pradesh ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, now, Mr. K.C. Tyagi. ...(Interruptions)... Please

sit down. ...(Interruptions)...

sit .30, @R ([MER): STFHMT J8iey, 14l TIRAT 9189 g $ & 31aER
W ISP GETEARAS & Y 31T &1 Ue g 3T B, V91 8 & ot 8 ARG @l =won
PR P Y B

IR, {9 99 267 & =T U e fear  f "sfears sfer” &) & .4
. B Tp fhew AT & Leslee Udwin, S84 U fthed §9Ts 81 Sdd dhee WX §
SHfely & T |hdl, Hifdh Tgi Bl g8+ 931 g8 Bl ...(FIEM)....

it Sgaumafa: = e Aifew feam 82

st &30 @rh: St gl g8 e 3 S B LL(@au)... § g 9redn g 5
I S AL T €, 89 W B fhew 78l fawrs Sl Aifeyl gas a1d § I8 de
el € [ 99 99g & Sl SIS Ofd § 3R Sl 3 ARSI &, I9h Raars drars
Il 9 91 $1 ARA &1 ST =gyl AR o § g dredn § 6 S gahw M
B 81 AR, ARl & IR § I IIAIST Hied & G B Fed B L (au). ..
@ AeX-HIex A feAte @ B f6 Siedl ¥ Sied] W $Ic & dgd S92 fhan
WY 3R S F ...(FAgH)... § $H UgH? GAMT el aredl, ...(FaE)... T
R, ...(TIL)...

MR. DEPUTY CHAIRMAN: Tyagiji, I fully agree with you. You have given
notice for suspension of the proceedings to take this up. The notice is received.
Even though I don’t allow the notice, I fully agree with what you are saying. Such
an interview should not have happened. I wonder how it can happen when the
convict is in jail. How such an interview is possible when the convict is in jail?
...(Interruptions)... 1 hope, the Government ...(Interruptions)... Why don’t you allow
me? Let me complete. Please sit down. ...(Interruptions)... 1 have only said that this
is a serious issue. Many notices have been received. Notice for suspension of this
Hour has also been received. I am saying that even though I am not allowing the
suspension of this Hour, yet I am observing that the subject is very important and
such a thing should not have happened.
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Sit down. ...(Interruptions)... No, no...(Interruptions)...
st HA. @l - WR, 8 w3 HqEley I8f 99 gY I ...(agm)...

MR. DEPUTY CHAIRMAN: That is what I am saying. ...(Interruptions)... No,
no. It is not a question of BBC Channel ...(Interruptions)... Sit down, sit down
...(Interruptions)... It is not a question of BBC Channel. The interview happened in
this country. The convict is in jail. He is sentenced for death punishment and he
is interviewed. And as you said, what is the thing he is saying. After committing
a horrendous serious crime, he is justifying it. It is unbelievable. So, I want the
Government to take action. How the interview came, take action and report to this
House. Please... ... (Interruptions)...

RS P FACI H AT HA; qAT GOGH BRI HAGI H 59w
(Nt EIR & A : TR, AT AT T S TE GET ISNT 7, IT IgA THR B,
954 &1 GdeTeld © ...(@aU).. 3R He &l &1 &1 {9y 21 IR 9 ....(ae™)...

MR. DEPUTY CHAIRMAN: Mr. Minister. Please. ...(Interruptions)... Now,
Mr. Minister. I have allowed the Minister. ...(Interruptions)... Please. Mr. Minister,

Please.

2 YR @ Thdl : A Fe™ 1 R g8 Bl ISR B, I8 98 B
TR g ok ffegd AR 9 7 Fad SR S A WS €, $ER & Al NI uret
& 9 Feg iR S WAt B, 7 N 39 9 9 gt € &R 39S ufq s foar of
IR B Bl AFG T8 FA Ol 4 59 R e 1 AAH o1 § 3R I9H 1 Al anft
g, 9% RITh Hel F Bl BRIARE! B S fodl & W sx@n 7S Se, g
ERBCILEAREECINRCRIGE

MR. DEPUTY CHAIRMAN: And inform this House what action
...(Interruptions)... Please, one second. The House should be informed about the action.

3t YR FER AHdl : S W HRIAE! HY, ITD! AFBRI 89 59 F&d DI a3
MR. DEPUTY CHAIRMAN: Okay, that’s all. Now, Zero Hour.
SHRI P. RAJEEVE (Kerala): 1 have a point of order.

MR. DEPUTY CHAIRMAN: You have a point of order. ...(Interruptions)... What
is the point of order?

SHRI P. RAJEEVE: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, sit down ...(Interruptions)... 1 have called
Shri Rajeeve. ...(Interruptions)... 1 will allow you. ..(Interruptions)... Yes, Shri
Rajeeve, what is the point of order and under what rule? Under what rule is the
point of order?
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SHRI P. RAJEEVE: Sir, under Article 107 of the Constitution...
MR. DEPUTY CHAIRMAN: You have also contracted the disease. Okay?

SHRI P. RAJEEVE: Sir, I am also coming to that point. Today, in the cover
we got the copy of the Insurance Laws (Amendment) Bill, introduced in the Lok
Sabha. It is circulated to all the Members, today morning.

MR. DEPUTY CHAIRMAN: So, what?

SHRI P. RAJEEVE: Sir, I went through the Bill introduced in this House, i.e., as
reported by the Select Committee of Rajya Sabha, the Insurance Laws (Amendment)
Bill.

MR. DEPUTY CHAIRMAN: What is your point?

SHRI P. RAJEEVE: I am coming to that point. Yesterday, my learned colleague,
Naresh Agrawalji also raised this question. Under Article 107 of the Constitution...

(Interruptions)...
MR. DEPUTY CHAIRMAN: I am not an expert on the Constitution.

SHRI P. RAJEEVE: Under Article 107 of the Constitution—Provision as to
introduce and passing of Bills. One, Subject to the provisions of Articles 109 and
117 with respect to Money Bills and other financial Bills, a Bill may originate in
either House of Parliament. Article 107, specifically states that, in either House of
Parliament. That means only in one House. This Insurance Laws (Amendment) Bill,
I went through it, is circulated and introduced in this House. I went through the
Bill introduced in the other House yesterday.

MR. DEPUTY CHAIRMAN: I am not concerned with the Bill introduced in
the other House. That is what I am saying.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, we are concerned.

SHRI P. RAJEEVE: Sir, it is circulated. ...(Interruptions)... Let me complete. It
is circulated to all the Members of this House. I am not taking from the Lok Sabha
publication House. It is circulated by the Secretary-General to all the Members of
the House in the morning cover. This is the property of this House. This is the
property of the House.

MR. DEPUTY CHAIRMAN: Okay. Agreed.

SHRI P. RAJEEVE: But this is the property of this House. Under the Constitution,
this Bill can be introduced only in one House, in either House. This is the property
of this House, then, how can the property of this House can be introduced as a new
Bill in the other House? This is violation of the Constitution. This is an attack on
the dignity of this House.
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MR. DEPUTY CHAIRMAN: This issue was raised by our hon. Member, Shri
Naresh Agrawal, yesterday. And I have reserved the ruling on that. ...(Interruptions)...
I said, 'T have to go through the constitutional provision and I will give a ruling'.

You are raising the same thing.

SHRI P. RAJEEVE: I am raising the issue with an additional ground. What is
the additional ground? Today, we got the copy of the Bill introduced in the other
House. This is the additional ground. Then, we want an urgent ruling from the Chair;

otherwise, Sir, it will create a bad precedent.
MR. DEPUTY CHAIRMAN: Yes, I will come back to the House with a ruling.

SHRI P. RAJEEVE: One more point, Sir. It will create a bad precedent. We are
going to discuss one Bill in this House, at the same time, it is there in the other

House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; okay. All right, I will come back with a
ruling. That is all. Mr. Seelam, what is your problem? ...(Interruptions)... Are you

on a point of order? ...(Interruptions)... No, no; nothing else.

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, as directed by the Chairman,
we have given a notice for a Half-an-Hour Discussion on the Andhra Pradesh
Reorganisation Bill.

MR. DEPUTY CHAIRMAN: Okay; okay.

SHRI JESUDASU SEELAM: But this has not come.

MR. DEPUTY CHAIRMAN: Have you given a notice?

SHRI JESUDASU SEELAM: Yes, Sir, we have given a notice.

MR. DEPUTY CHAIRMAN: Listen, as per rule, it will be considered. Sit down.

SHRI JESUDASU SEELAM: Sir, it was not considered yesterday; and it was
not considered today. We want to have a categorical time as to when it will be

considered. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I cannot say when it will be done. But it will be

done. Sit down. ...(Interruptions)...

SHRI JESUDASU SEELAM: Thank you, Sir. We have to discuss it. The

Government has to give a reply because they are not implementing it. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Now, we take up the Zero Hour. Shri Bhupinder

Singh. ...(Interruptions)... It is Zero Hour; Zero Hour. ...(Interruptions)...
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SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I have a point of order.
MR. DEPUTY CHAIRMAN: Yes, please.

SHRI SUKHENDU SEKHAR ROY: Sir, I have a point to make. Subsequent to
the circulation of the Bill in the House, what Mr. P. Rajeeve has mentioned today
is valid on the ground of the rules as well as the Constitution of India. Therefore,

it requires a relook by the hon. Chair into the matter.
MR. DEPUTY CHAIRMAN: It will be done.

SHRI SUKHENDU SEKHAR ROY: And, if necessary, the earlier ruling should
be recalled and a fresh ruling should be given.

MR. DEPUTY CHAIRMAN: Yes, I will examine it; no problem. ...(Interruptions)...
Now, Shri Bhupinder Singh. It is Zero Hour.

sfivreht ST geE (SR UQY): W) ... (ag™). .

MR. DEPUTY CHAIRMAN: What do you want, Jayaji?

1. d5uTd g Oed (SR UQY): W), WX WiEe 3% 3AfeX © ...(aHH)...
MR. DEPUTY CHAIRMAN: Are you on a point of order, Jayaji?

Sl ST Fea ¢ e, W)

MR. DEPUTY CHAIRMAN: Then, have you given a notice? Then, don’t disturb.

...(Interruptions)... How can 1 violate the rule? ...(Interruptions)...
SRRt ST =g < 37T GAY A1 WEl 399 dDR & BHR A I . (aHTH). .
sft SuwuMf : SMu Aifew e e L. (aE)...

STl ST g7 : ©7 91 81 U 8, $9 b Bl AWM Sl B89 § odY IV Bl
Bl s8i4 o fbar, 3 off a8 &x @ Bl

sft A f. Rig ek RO - |®&m?

SRt S g=EE AT BT Aded T 82 "R BT Aded 98 ¥ {6 ST
WA BRIAE! w1 9iey ol &1 AT ¥ ¥ 91 =9l # on W@ ®, M9 AN fuR
BHAT? .. (FIH). ..

3t 9. 9.RiE geAR - @ F R 81 @ B2 LL(FAUH).

Sl ST 999 ¢ 9SG 918 B2 LL.(FEYH)... U crocodile tears 3iRal &l
& A1fEYI 3T FHST IT T81? S ASH! DI St ¥ BIISY ... (FIUH)... We will deal
with him. ...(Interruptions)... & crocodile tears T8l ATRT
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MR. DEPUTY CHAIRMAN: Okay, okay. Now Shri Bhupinder Singh.
...(Interruptions)... That is all. Shri Bhupinder Singh. Now nothing will go on record.
...(Interruptions)... Only what Shri Bhupinder Singh is saying will go on record.
...(Interruptions)... Shri Bhupinder Singh, you start. ...(Interruptions)...

SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: Okay, you made your point. ...(Interruptions)...
Shri Bhupinder Singh, please. Hpi

SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: Shri Bhupinder Singh, you start. ...(Interruptions)...
Shri Bhupinder Singh, are you starting?

SHRI BHUPINDER SINGH (Odisha): Sir, I am starting. ...(Interruptions)...
1. dgurtd g I1eq : W), W1 @ise A% IS ¥ ... (HaU)...

MR. DEPUTY CHAIRMAN: Yes, | heard it. ...(Interruptions)... She made your

point. ...(Interruptions)... 1 said the same thing. ...(Interruptions)...

Yes, she said; that is enough. I said the same point. The Government has
reacted also. ...(Interruptions)... Jayaji, what you raised has already been raised here.
Everybody agreed with that. The Government has reacted. Then, what more do you

want? ...(Interruptions)...
SHRI TAPAN KUMAR SEN: What is that agreement?
MR. DEPUTY CHAIRMAN: Now, sit down. ...(Interruptions)...

sft qu= PUR I : IR B What is the agreement? SHH fIOR B Bl
RIT 8?2 ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; don’t do like that. Shri Bhupinder Singh.
1. dgurtd g I1ea : W), W1 @rse A% SifSN ¥ ... (HaU)...

MR. DEPUTY CHAIRMAN: Tyagiji, please. Shri Bhupinder Singh.

1. dgurtd g O1eq @ W), W1 @ise A% SifSN ¥ ... (HaU)...

MR. DEPUTY CHAIRMAN: No, no; I am not allowing. ...(Interruptions)... 1 am
not allowing; I am not allowing. ...(Interruptions)... I am not allowing, sit down. Shri
Bhupinder Singh. ...(Interruptions)... Now, Shri Rajkumar Dhoot. ...(Interruptions)...
Shri Satyanarayan Jatiya. ...(Interruptions)...

* Not recorded.
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1. AIAIRIAY AT (A& U<9): SUFHTURT Sft, e & xR # ...(@aem). ..
SHRI BHUPINDER SINGH: Sir, I am speaking. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, you start. ...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, as you know, Odisha is always prone to natural

calamities. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What Mr. Jatiya says will only go on record.
...(Interruptions)... What are you doing? ...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, Odisha had faced the severest of severe Phailin
on 12th October, 2013. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What are you doing? ...(Interruptions)... What do you
want? ...(Interruptions)... 1 have reacted to it. ...(Interruptions)... What do you want?
...(Interruptions)... You have not given notice and you are doing this. ...(Interruptions)...
You have not given notice. ...(Interruptions)... So what? ...(Interruptions)... So, it is
allowed. ...(Interruptions)... What do you want? ...(Interruptions)... 1 allowed her.
...(Interruptions)... Go to your seat and tell me. ...(Interruptions)... I am not able to
understand. ...(Interruptions).. 1 have allowed her. ...(Interruptions)... What more do
you want? ...(Interruptions)... See, I am not able to understand what your problem
is. ...(Interruptions)... Why don't you go back to your seats and one of you speak?
...(Interruptions)... The House is adjourned for fifteen minutes.

The House then adjourned at twenty-two minutes past eleven of the clock.

The House re-assembled at thirty-six minutes past eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

AN ISSUE RAISED ABOUT ZERO HOUR
sielt faea S1gR (fRAmad uewn): ¥R, 89N vy &1 &1 game ...(aum)...

We want a discussion. ...(Interruptions)...

SHRI V. HANUMANTHA RAO (Telangana): Sir, I have given a Zero Hour
notice. ...(Interruptions)... 1 have given a Zero Hour notice. ...(Interruptions)... My

name is there. ...(Interruptions)...

31, dgurel i aea (SR ISR ¢ S, Jad] aRIER B AGR 21 3T FHART
TREV B ... (FIHH)...

MR. DEPUTY CHAIRMAN: What is your problem? ...(Interruptions)... What

is your point of order? ...(Interruptions)...



